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u.lka Govinda Reddy rose.) 

jIAIRMAN:   There is nothing 
moment before the House.   We 
jceeding to the next item. 

IRI     MULKA GOVINDA REDDY 
Mysore):   Sir,  you  were  pleased to say that 
you have refused permission to move the 
privilege motion. 

MR. CHAIRMAN: Any point of order on 
that? 

SHRI MULKA GOVINDA REDDY: I 
would like to draw attention to Rule 166 
which says:— 

"The Chairman, if he gives consent 
under rule 163 and holds that the matter 
proposed to be discussed is in order, shall, 
after the questions and before the list of 
business is entered upon, call the member 
concerned, who shall rise in his place and, 
while asking for leave to raise the question 
of privilege make a short statement relevant 
there-to:    .   .    - 

MR. CHAIRMAN: What is the relevancy? 

SHRI MULKA GOVINDA REDDY: 
"Provided that where the Chairman has 
refused his consent under rule 163 -Or i3 of 
opinion that the matter proposed to be 
discussed is not in order, he may, if he thinks 
it necessary, read the notice of question of 
privilege and state that he refuses consent or 
holds that the notice of question cf privilege is 
not in order:". 

In this part:cular case, 'may' means 'shall', 
and it shall be the duty of the Chairman to 
read out the notice of   .    .   . 

MR. CHAIRMAN: 'H he thinks it 
necessary'.   What does it mean? 

: 'May' means 'shall'? Does 'If he thinks it 
necessary' mean he should think it necessary. I 
think the answer to your point of order is 
contained in the rule you quoted. 

-439 RS—3 

SHRI A. R. VAJPAYEE: Sir, I may submit 
that nothing is going to be lost if the motion is 
read out. I quite abide by your ruling but it is 
an important question, and even if you have 
decided to disallow it, let the matter be 
referred to and the motion be read out. 

MR. CHAIRMAN: I am convinced that it is 
not a question of privilege at all.   I have 
studied it. 

SHRI A. B. VAJPAYEE: We should be 
allowed to put our case. 

MR. CHAIRMAN: No, no. Otherwise, this 
rule would not have been made. It is the 
discretion of the Chairman. I have refused 
permission. I am convinced that it is not a 
question of privilege. 

THE     ALL-INDIA     SERVICES 
(AMENDMENT)   BILL,   1963— continued 
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SHRI P. N. SAPRU (Uttar Pradesh): On a 
point of order. These cases are still pending, 
they have not yet been decided. Is the hon. 
Member right in referring to pending cases 
before various courts?      We know to what 
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SHRI P. N. SAPRU (Utlar Pradesh): 
On a point of order.   These cases are 
rtill pending, they have not yet boe". 
decided.   Is the hon. Member right in 
referring   to    pending   cases   before 

various   courts?    We knew particular 
cases he is making ence.    Those cases 
are still > There are not   .   .   . 

SHRI        CHANDRA        SHEK (Uttar 
Pradesh): The cases have 1 decided. 
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MR.  CHAIRMAN:      Association  of 
idea3.    Mr. Sapru. 
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en there is the Indian Forest  i That too is a 
technical Ser- 
it I would like to concentrate third, the 
Indian Medical and Service. 

Madam, this is a highly    technical service.    
You want for you hospital and    dispensaries 
and    your medical institutions the very best 
men possible. If you have recruitment on an    
all-India basis, you will be able to attract the 
best talent for your medical and health 
services.   Therefore, the States 
Reorganisation    Commission,     which went 
thoroughly into this question, recommended 
that these Services should be centralised.   All 
this time we were in    favour of    these 
Services    being State Services but there is a 
history behind     it   When   the     Montague-
Chelmsford  Reforms wure inaugurated, we 
had a sort of diarchy or dualism in 
administration and, therefore, the natural  
feeling  of Ministers  was that these Services 
should be under their    control    and    they    
favoured these Services being on a provincial 
basis.   That is not the position today. You 
have two big Services, the Indian 
Administrative Service and the Indian Police    
Service, as    Central Servicrst. Can it be said 
that our Ministers are not able to deal strongly 
with  these Services or that our I.A.S. and 
I.P.3. officers do not often play the flunkey to 
their Ministers?    If they can play the flunkey 
to their Ministers, more so will these technical 
civil servant do so.   It is necessary to have a 
class of men who will approach their task as 
scientists or as technical men and for this    
reason it is    desirable that these Services   
should oe of   an all-India character.   If you 
nave Services on an all-India basis, then they 
will be   recruited   by   the   U.P.S.C.   The 
U.P.S.C. occupies a unique place   in our 
Constitution.   Its impartiality has not   been 
impugned   so far   by any Member of this 
House but the same cannot be said—I am 
speaking with all respect to the  State Civil 
Services — about the <State P.S.Cs. The 
reason is quite   obvious. The State   P.S.Cs. 
are appointed on the advice of the Chief 
Minister by the Governor.   Therefore, 

the State P.S.Cs. cannot be expec+*d to view 
the question of recruitment from that broad 
angle which the all-India U.P.S.C. can bring to 
its task. Also, the All-India Services will help 
to increase the efficiency of our civil servants. 
It may be said that these All-India Services 
will not be fair to the various regions. That is a 
matter of adjustment and there is no reasor to 
apprehend that in the techn'cal services, the 
South or Bengal will not be able to hold its 
own. The technical terms are of a universal 
character and it is easy for a man to pick u? 
those technical terms to whichever service he 
may belong. The questioa 'hat we have to 
consider is whether these All-India Services 
will not give us the best material that is 
available in the country for the development of 
srience and technology. We are lacking in men 
of stature so far as science 3rd technology are 
concerned. This is an age of technicians, this is 
an age of scientists and it is desirable that we 
should have in our Services the very besl 
jdentists and the very best technologists that 
we have in the country. I may point out that 
artic'e 311 has been amended by the Consti-
tution (Fifteenth Amendment) Bill. I do not 
know whether the Fifteenth Amendment has 
become the law ct the land or not. Mr. 
Hajarnavis will be able to tell whether it has 
received the assent   .   .    . 

Tire MINISTER OF STATE IN TKK 
MINISTRY OF HOME AFFAIRS (SHRI R. M. 
HAJARNAVIS):  Not yet. 

SHRI P. N. SAPRU: It has not but we may 
assume that it will. Article 311, as amended 
by the Constitution (Fifteenth Amendment) 
Bill, will provide ample security to all these 
technical men. They will be able to function in 
an independent manner with the State 
Government, more than the men who are 
recruited on a State-wise basis. I have known 
case' of P S.Cs.—not the U.P.S.C—recruiting 
ftr the medical and health services preferring 
men of inferior qualiScs.-tions, for no reason 
other than this that tbey were residents of the 
States 
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[Shri P. N. Sapru.] concerned. We have no 
dual citizt-n-sbip under the Constitution. We 
have a common citizenship. Our Constitution, 
in this respect, is quite different fn.m the 
Constitution of the other States. The residuary 
powers reside with the Centre. The President 
has large powers of intervention. He can 
declare an emergency and we have an 
emergency today and, therefore, these features 
distinguish our Constitution from many federal 
Constitutions. Our Constitution is not of the 
'type of the German Federal Republic. Our 
Constitution cannot be compared with the 
Constitution of the U.S.A. It cannot be 
compared with the Constitution of even 
Australia, or for that matter the Centre in our 
Constitution exercises vaster powers than it 
does in the Canadian Constitution. Can 
anyone, who has had experience of the 
working of the Constitution, deny that our 
I.A.S. and f.P.S. are controlled in an efficient 
manner by the State Governments? There have 
been no difficulties so far as control of these 
Services is concerned, except perhaps in the 
State of Punjab which State is of course a law 
unto itself. 

SHRI SHEEL BHADRA YAJEE (Bihar): 
How, because Mr. Ghani says so? 

SHRI P. N. SAPRU: No. I do not like   .   .   
. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): On a point of order. Let us not go 
into details. 

SHRI P. N. SAPRU: Let us not go into 
details except to say that in the Punjab the 
LAS. find it difficult to adjust itself. There 
have been no difficulties in any other State in 
having I A.S. and I.P.S. officers under Central 
Control. There is a stronger case for the 
provincialisa tion of recruitment on a State-
wise basis of these two Services—the I.A.S. 
and the I.P.S.—than there is for the technical 
services. For the technical services you want 
men of the highest quality. «Surely we want 
engineers who will 

be able to build good brid want engineers who 
will b make good roads. We want . who will be 
good sanitary a who will be able to give t 
water supply and sanitary cone which will 
prevent malaria and 01. epidemics, if it is 
possible for engineers to do so. Take, for 
example, forests. I think the service dealing 
with forests should be of an all-India character, 
because the problems are complicated and you 
want highly technical men for dealing with 
them. And there is a paucity of technical men 
in our States. If you recruit men for services 
like the Indian Forest Service on a State-wise 
basis, you will not be able to get the best 
material. It may be said that this decision will 
delay the date when the regional universities or 
the regional institutions will be able to work 
through the medium of their own languages. 
But I do not see there is any difficulty there, 
provided we have sanity and provided we have 
the desire to work a reasonably rapid 
programme of expansion of these languages. If 
these things are there, there should not be any 
difficulty at all. Af'er all, an I.A.S. man today 
goes to Goa as Lieutenant Governor or he goes 
to Pondicherry as the Lieutenant Governor, 
and he is able to do his work there. I think 
today the fact that I.A.S. men are inter-
changeable, that I.A.S. men serving In the 
Territory of Himachal Pradesh are 
interchangeable with I.A S. men serving in 
Delhi, shows that the fact that these I.A.S. 
officers are recruited on an all-India bas's has 
not hampered the growth of regional feelings, 
to the extent that it is desirable for us to 
recognise regionalism for the purpose of our 
services. 

It must be remembered that this is a reform 
which was recommended by the States 
Reorganisation Commission and the Union 
Government has not gone in this respect 
farther than what the States Reorganisation 
Commission wanted. If anything, the Union 
Government has been rather slow in pro-
moting this reform. It can be accused of 
delaying the implementation of the 



1671            All-India Services        [ 27 AUG. 1963 ]    (Amendment) Bill, 1963 1672 

<s of the States Reorganisation•sion and it 
cannot be accusedlack of consideration for   
theIf my memory is correct, theGovernments    
themselves  have,ed to these services being 
recruit-d on an all-India basis.    They have 
.got no objection, as far as I know, to-these 
services being given an all-Indiacharacter. 

Mr. Govindan Nair was a great -champion 
of regionalism in this House. But the country 
for which he has undiluted admiration, namely, 
the Soviet Union, is a highly centralised State. 
On paper each State there or each Republic 
there, has the right of seM-determination. But 
we know what would happen to that State 
which were to exercise that right of self-
determination, I should, therefore, have 
thought that this Bill would receive the support 
of the entire House. Evidently that is not the 
position, because Shri Govindan Nair has 
opposed it and so has my friend, Shri Ghani. 
Of course, to Mr. Ghani this Government itself 
is distasteful and he does not like this 
Government. He cannot get rid oi his "Kalron" 
complex. But he should not approach this 
question from the point of view of any 
complex. We have to approach this Bill from 
the point of view of statesmanship. I am not 
one of those who think that by merely 
centralising these services we shall be able to 
solve the problem of regionalism. If we wamt 
to solve the problem of regionalism, we shall 
have to do many things. We shall have to 
cultivate good relationships between the North 
and the South, and it is my view, and it has 
been my view, that the North has a greater 
responsibility than the South in bringing about 
unity between the two halves, or between the 
South and the North. The North has a larger 
population* and it is more welded together. 
Therefore, the North should approach the 
problems which affect the South, with greater 
vision and imagination than it has shown so 
far. I think the all-India services did help at 
one time in the integration of the 

country and there is no reason why they 
should not help to the same extent in the 
further process of integrating this country, 
now that we are completely independent. If 
you object to technical services being recruited 
on an all India basis, then if you are KO be 
logical, you must oppose the constitution of 
the Indian Administrative Service and you 
must also oppose the present constitution of 
the Indian Police Service. I think it is more de-
sirable that technical services should be 
centralised -han administrative services. For 
good administration, you may be able to get 
good men in your own region but for forests, 
for medical and public health and engineering 
services, you may not be able to get good men 
locally. Education stands on a somewhat 
different footing because so far as the Univer 
ities are concerned, they are autonomous and I 
hope we shall respect their autonomy—and I 
will not express any opinion on educational 
matiers because I am a member of a 
Committee which is going into this matter just 
now and so I am keeping mum—but I 
certainly think that importance should be 
attached to medicine and health. I attach very 
great importance to this because healthy 
people are wise people and healthy people are 
affluent people. There is no reason why 
recuitment should not be made on an all-India 
basis for the medical and health services. 
Control, of course, the State Governments will 
have over them. They will be under the overall 
control of the Union but we know that that 
control of the uni"n has not interferred with 
the responsibilities of the Ministers to their 
own legislatures, has not interfered with the 
powers that the State Governments possess of 
dealing with officers whom they do not like 
and I think, therefore, that there is a very 
strong case for this reform. We have, as I said 
before, no dual citizenship. Our constitution is 
unique in this respect. We are not like the 
United States where a person has dual 
citizenship. The Union has unique powers and 
it has vast powers of intervention in case of an 
emergency and it can suspend, as it did 
suspend. 
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SHRI R. M. HAJARNAVIS: In respect of 
two universities, yes; one to which he 
belongs, another a sister university. 

PROF. M. B. LAL: That is not a Concurrent 
subject, the university to which I belonged 
falls under the Union List. 

SHRI R. M. HAJARNAVIS: Yes, I am 
sorry, I should have said 'Union List'. 

Then I will come to the structure of the 
Indian Administrative Service. First of all, 
what happens? Does the Government of India 
infringe the provincial autonomy when it asks 
the Union Public Service Commission to hold 
a competitive examination? The Union Public 
Service Commission is an autonomous, 
independent body, a body of competent 
people, and one of the three institutions which 
are our own contributions to the political 
thought and which are the bed-rock of the rule 
of law in this country namely, the Judiciary, 
the Election Commission and the Union 
Public Service Commission. The Union 
Public Service Commission enjoys the 
unanimous confidence of the country. If it 
was mentioned in this House that the recruit-
ment were to be merely left to the State 
Commissions, well, they would have attracted 
some adverse notice. But so far as the Union 
Public Service Commission is concerned, it 
still continues to enjoy the greatest amount of 
confidence amongst the public. Now, what do 
we do? We hold a competitive examination on 
an all-India basis. Every person or student 
eligible is allowed to compete. It may be a 
ceramic factory in Kerala, Shri Govindan 
Nair's State. A man from Punjab will be 
eligible to compete if a person is being 
recruited for that factory. As was mentioned 
by one hon. Member, Shri Sapru or Shri 
Akbar Ali Khan, merely by posting offices 
from one part of the country to another, 
national integration does not take place. I 
entirely agree. The private sector is doing a 
great deal about it. It recruits the best people 
wbere it can find them on 

terms which they think are profitable No 
entrepreneur asks whether the man comes 
from Kerala, Punjab or Bombay or 
somewhere else. He asks, "Do you know your 
job? If so, T will appoint you." As between the 
competitive all India service and the private 
sector, the point is that in one case a person 
regards it as an inherent right to compete for 
that service wherever he is being posted in 
India. In order to achieve national integration 
it is essential that there must be mobilisation 
of resources on an all-India basis. I hope that 
Shri Govindan Nair will give due thought to 
this. There must be a mobilisation of the 
whole of the country, of the whole of the 
Union, of which he is thinking, the 
mobilisation of resources and mobility of 
resources, and resources include the 
technological talents. He sees the 
phenomenon which is happening in Europe. 
The European Common Market is trying to 
function as one economic unit. Where it 
functions as one economic unit, well, it 
becomes a very strong economic unit, a very 
efficient economic unit. But the necessary 
condition of efficiency is that men and 
material resources go from one part of the unit 
to the other to the maximum benefit of all the 
parts. If this is so, if this is how integration i* 
to be obtained, then it is necessary—I would 
suggest to Shri Govindan Nair— that the 
resources must be mobile. Now, what is the 
control of the Centre over the .States in 
respect of the all-India services? The control 
is very limited. I was saying that first of all, 
the recruitment takes place not by the 
Government of India, but by an independent, 
autonomous body where competent people are 
recruited without reference to the State, 
distinguished people coming from all parts of 
the country. No one can accuse them of 
regionalism. Those people are recruited. After 
they are recruited, they go to the State cadres. 

Now, we accepted the recommendation of 
the States Reorganisation Commission that 50 
per cent, of the people going to each State 
should be from outside. It is being imple-
mented.    It is our intention that this 
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[Shri R. M. Hajarnavis.] should also be 
implemented in the case of  the  three  
Services  which  we are now creating today. 

SHRI M. N. GOVINDAN NAIR: IS that 50 
per cent, being implemented? 

SHRI R. M. HAJARNAVIS: Yes, that 50 
per cent, is being implemented rigorously. It 
is our intention that it should also be 
implemented in the case of the three new 
Services also. After that, what happens? After 
an entrant enters the cadre, he is for all 
practical purposes an officer of that State. The 
only thing that happens is, if some disci-
plinary proceedings are taken against him, in 
respect of disciplinary proceedings, he has the 
right of appeal to the Government of India 
which they exercise in consultation with the 
Union Public Service Commission. Does it 
make any dent in the provincial autonomy? 
How does it affect the powers? Of course, if 
the Minister intends to punish him for a 
wrong which has not been done and if he does 
it, well, the remedies are there, just as the 
court protects the liberty of the subject. If he 
does anything otherwise than in accordance 
with law, the Union Public Service 
Commission is there which will protect the 
rights of the officers. The only thing is this. It 
is only when the State Government or anyone 
on behalf of the State Government tries to ask 
the officer to do something improper and he 
does not do it, that he is likely to. complain 
that here is an officer of the All-India Service 
who does not obey my dictates or my orders. 

Now, talking of local autonomy, local 
autonomy is a very important thing. When we 
have a large development programme, it is 
understood by us that there can be no 
development all over the country, a 
homogeneous development, a uniform 
development, 3 P.M. unless all the parts 
develop simultaneously. If only one part 
develops industrially while the other remains 
dependent merely upon agriculture, tension 
develops between the two. I might remind • 
Mr. Govindan   Nair   0f   a   colony   which 

is colonised practically by one race of people, 
having one language, one religion, one stock, 
namely, the British people in Australia. I think 
they have almost exclusively colonised 
Australia. But because one part of Australia 
developed industrially while the other 
developed agriculturally, one of the parts—I 
forget the name; I could not get the reference, 
perhaps it was New South Wales—petitioned 
to Parliament saying that they ought to be 
allowed to secede from the rest of Australia. It 
was between—I forget the year— 1930 and 
1940. Even today in Canada tension is 
developing between the industrialised part of 
Canda and the agricultral part of Canada. So 
that happens. Therefore, it is a necessary con-
dition—and I hope he will agree with me—
that there should be a simultaneous, 
homogeneous development at almost the same 
rate in all parts of the country. And if that is to 
happen, a lot of local energy must be released 
and mobilised, and if it is to be released and 
mobilised, you have to give a lot of power to 
the local units. That is why all over you will 
find a great experiment being conducted in 
decentralisation. We do not want to create 
walls when we have created Zila Parishads. 
When we speak of local autonomy, we do not 
think of creating small walls and big walls all 
over this country. All that we want is that 
within the framework of the national Plan, all 
local development, all local plans must be 
entrusted to the local people. And, therefore, if 
the Constitution did not provide for the local 
autonomy, we will have to iment local 
autonomy; we will have to give powers to the 
various authorities. If tomorrow somebody 
says that from here we can direct every little 
project, then he will be talking in unreal terms. 
Therefore, we are quite clear in our mind that 
the local autonomy not only will have to be 
respected, the regional, provincial. State 
autonomy not only will have to be respected 
but it has to be understood in the sense in 
which I have mentioned, it will be the right of 
each State to execute its part in development 
plans, it shall be the responsibility of the State 
to fulfil that part 
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of the Plan which has been committed to it 
and unless we squarely put that responsibility 
upon them, the Plan can never succeed. Not 
only that, there must be and there is a further 
devolution from the States to the various 
district units. Therefore, to say that by 
creating all-India services we are somehow or 
other trying to invade the region of the States, 
I think is something which will not stand 
examination. So let them go back, as it often 
happens with his Party, to the very position 
with which they started and he will find that 
what was said earlier was quite right. 

Now, I was coming to one more advantage, 
that is, mobility of resources. The talent must 
move from one end to the other end. It is a 
truism that with examinations talent improves. 
Every time as you have all-India examinations, 
the point as alluded by Prof. Ruthnaswamy—
and I am indeed indebted to him, I am 
mentioning another aspect of the same thing 
which he mentioned—like Engineering or 
Medical the quality of the examinees 
improves, the level of the examinees steps up; 
all over there is activity. It is not as if only 
salary or the emoluments are the chief 
attraction to the people who enter these 
Services but it is the opportunity in the 
Services. It is a challenge to their merit, to 
their talent. A man goes up the Everest not just 
because of money, he faces hazards for his 
country or plays tennis not because of money, 
but it is challenge to his' ability. Similarly, a 
good student thinks that he would accept the 
challenge of an all-India competition when he 
thinks of entering the service. That is its own 
reward. This is something which will result in 
the quality of the students being improved 
every day, every time. Prof. Ruthnaswamy has 
already alluded to the fact that if we have 
already a high level of administration in one 
region, it will become higher still if we recruit 
regionally. If it is at low level it will sink 
lower. There is something like inbreeeding in 
an academic sphere, in a regional sphere, in a 
cultural sphere. It is only 

when there is a marriage between the various 
cultures that the stock is likely to improve; 
otherwise the inbreeding invariably 
deteriorates the stock academically, 
culturally, economically. Therefore, it is 
necessary that there should be an all-India 
Service. 

SHRI AKBAR ALI KHAN: Prof. 
Ruthnaswamy has been the Chairman of the 
Public Service Commission. So he can 
appreciate. 

SHRI R. M. HAJARNAVIS: Madam, I am 
in entire agreement when it is said that the 
advanced will become more advanced, 
whereas the backward will become more, 
backward. So it is necessary that we must 
have an all-India pool and that all-India pool 
must be available to ,the States. We did not 
want to force the States. But they themselves 
see the advantages. 

As regards the Indian Educational 
Service, we are very keen about it as 
the Home Minister stated several times 
in this House. I have also, while ans 
wering questions here, said that we are 
trying to persuade the States. And 
persuading the States is absolutely ne 
cessary because, as I have already ex 
plained, most of the officers will be 
the officers of the State. They will 
have to work within the State under 
the State. That being' so, the willing 
consent of the States, their acceptance 
of the scheme, is an absolute necessity, 
is a necessary preliminary steps for 
the success of the scheme. However 
wide our legal power may be, in prac 
tice it can only be successful if we 
carry the State administrations with 
us. No scheme can be successfully 
implemented unless      we      obtain 
the willing co-operation of the persons who 
are entrusted with its execution. 

Madam; about the Indian Educational 
Service we have secured the consent of nearly 
all the Slates' ' except two or three. ' We are 
trying to persuade them. 

SHRI AKBAR ALI KHAN: Hear! Hear! 
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SHRI R. M. HAJARNAVTS: The hon. 
Member might as well use his influence with 
his own State. 

SHRI AKBAR ALI KHAN: The same 
difficulty is there in your State. You persuade 
your State and I will persuade mine. 

SHRI R. M. HAJARNAVIS: Yes, my own 
State and Mrs. Parthasarathy's State also. But 
I believe the recent information that we have 
is that we are nearer the objective than we 
ever were and I believe that within a short 
time it will be possible for the Government to 
come to this House asking for power to have 
another Service. Same applies to the Indian 
Agriculture Service which has already been 
mentioned by Mr. Patil. 

Then, there was a proposal by Dr. 
Seeta Parmanand permitting part-time duty to 
be given to women members of the Indian 
Medical Service. Before I do that, I must 
express my deep gratitude for redressing a 
wrong which was done to the mere male sex, 
and it does appear that the mere males were 
being discriminated against because the 
women members of the Indian Foreign Ser-
vice were not allowed to marry. They are now 
allowed to marry and take their husbands with 
them to the Embassy. 1 think this was a 
serious discrimination from which we all the 
more suffered. If I become Ambassador, my 
wife will go with me. But if my wife becomes 
one, then I would not be able to go with her. 

SHRI A. B. VAJPAYEE: But the husbands 
must be presentable. 

SHRI R. M. HAJARNAVIS: Mr. Vajpayee 
of course shoud have no grievance on that 
account. He is richly endowed by nature. I do 
not think he will be discriminated against on 
that account. He will be quite eligible. Take a 
talented Member of this House like Mrs. 
Parthasarathy. She can become an 
Ambassador in her own right and probably it 
will be her turn to take her husband with her.    
On be- 

 

half of the male Members of this House, I 
convey to Mrs. Parmanand and her associates 
my profound gratitude for redressing a 
grievance of us all. I wonder whether she 
received any support in the Ministry itself. 

I believe I have dealt with every one of the 
points mentioned in the House. I thank the 
House and I do hope that what we have begun 
in a small way shall be completed till we have 
occupied the other areas also. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill further to amend the All-
India. Services Act, 1951, as passed by the 
Lok Sabha, be taken into  consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. 

Clause 2 was added to the Bill. 

Clause 3—Insertion of new section 2A 

THE DEPUTY CHAIRMAN: Clause 3. 
There is an amendment in the name of Mr. 
Vajpayee. 

SHRI A. B. VAJPAYEE: I aim told it is out 
of order. 

THE DEPUTY CHAIRMAN: Yes, I am 
sorry, it is out of order. The question is: 

"That clause 3 stand part of the Bill". 

The  motion  was  adopted. 

Clause 3 was added to the Bill 

Clause   I, the  Enacting  Formula and the 
Title were added to the BilL 

SHRI R. M. HAJARNAVIS: Madam, I 
move: 

"That the Bill be passed." 

The question was put and the morion was 
adopted. 


